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C g i ^ T R A L  A D M I W I S T l A T I V i E  I l I I B U M A l
AOOITIONAL BENCH ,

23-A, Thornhill Road, Allahabad-2 1 1C01

Registration No, /^ ^ o f  198

APPLICANT (s)

RESPONOENT(s) 4 i»•# • • • • • • •  « ••* ••• • • •« # ••» •• • •▼ •••• •« ••* •• • • • • • •  • • • • « • •  • • • • • • •  .«••••*•
u s x ^
• •».•«•« • • • «

Particulars to be examined Endorsenfient as to result of Examination

1, Is the appeal competent ? V - ^

2. (a) Is the application I ft the prescribed form 7

(b) Is the application in paper book form ?

(c) Have six complete seto of the application QslX^.
been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

(c) ^Has sufficient case for not making the
application in time, been filed  ?

4. Has the document of authorisation/Vakalat- 'y  
nama been filed ?

5. Is the application accompanied by B. D /Postal- ( y _ ^  
Order for Rs. 50/-

^ 6 .  Has the certified copy/copies of the order (s) 
against which the application is made been 
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in 
the application, been filed ?

V -

(b) Have the documents referred to in (a) t i .  ]
above duly attested by a Gazetted Officer \  ^
and numberd accordingly ?



O

cfiFarticulars to be Examined Endorsement as to result of Examination
-tf:-

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 
paging done properly ?

o

9- the chronological details of repres­
entation made and the outcome of such rep- 
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop- 
ies signed ?

^2. Are extra copies of the application w ith Ann- 
exures filed ?

(a) Identical w ith the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos...................... /Pages N o s ............?

13. Have file size envelopes bearing full add- 
resses, of the respondents been filed ?

14. Are the given addresses, the registered '^ - 4  
addresses ?

15. Do ^he names of the parties stated in the 
copies tally w ith those indicated in the appli­
cation ?

16. Are the translations certified to be true or , 
supported by an Affidavit affirming that they ^ 
are true ?

«

17. Are the facts of the case mentioned in item
No. 6 of the application ? '

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

j Have the particulars f®r interim order prayed 
\fo r indicated w ith reasons ? V

/hether all the remedies have been exhaused.

y . be M U  OH U  0 ^ ^
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IN THE CENTRAL /D I^UrJlSTRATIVE TRIBUNAL ( ALLAHABffi BEi€H ) .  ALLAHAB/O ,

‘w

0*A^i\IO> OF 199
T . h . | - « .  '  *■

Date of decision t -— ‘

: ..£ j .:..£ Q x .h i f l k .........

------------------ .

•Petitiorsr

•Advocate for ths Petitioner.

Versus

....Respondenjt

• ...Advocate for the Pvsapondent ( s )»

CORAM*- ^  '

The Han'bls M r, 0 ^ ,  A r 9

The Hon'ble Mr-, K-

 ̂ ' ' /  
1 * Uhether Reporters of local papers may be lalLoued to see

the judgment ?

2i To be referred to the Reporter or not

; 3 ,  lihether their Lordships wish to see the fair  copy il/

of the judgment ?

4 .  lihether to be circulated to a ll  ether Benches ?

Signature

'.I-

1'

;
/
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THE CENTRAL AOP-INISTRATIUE TnlBUNAL-'LUCKRTDli/ BERGH"LUCKNOW*

O .A , ?̂ !0. 106 of 1988.

Snt, P a r u a t i ,............................ ...................Applicant.

V e rsyS

The Oirector General Fiedical Serw ice(Arm y),,. Opp, Party.

Hon’ blR Mr, 3ustice U.C.a^ivastaua-. U ,C ,

Hon’ ble Mr. K. Dbayya - A .H .

( By Hon*^le Nr. Justice U,C,Srivastava- U .C .)

The applicant 's  husband late S iri Chhotey Lai was

serving in the Command Hospital Central Command Lucknow as itfasher-

man for about 30 years. He died on 1 4 ,3 ,8 2  leaving behind three k

major sons, two unmarried daughters of m arria^b ls  age and » •

have ^

according to her the major sons/separated. Thus remaining are 

dependants on her. From the pleadings of the parties it  appears 

V that the applicant earlier made a request for employment of her

son Ashok Kumar whose application dated 2 2 ,4 ,8 3  was referred to 

the higher authorities. Later on she changed her mind with 

request that her son Ashok Kunart^nrolled in the Army and efforts- 

in this behalf was made and 0 , 0 ,  was also sent. She changed her 

mind and came forward to the request for h^r own employment in 

place of f^er son. Her application was considered and same was 

rejected/j may be that she was working at Ohobi Ghat of the Army,

2 ,  According to the applicant she was also called for

interview and according to her one lady whose husband is  

alive and Km, Sudha and one .Ram Bahadur wsbes  ̂ppointed during 

the pendency of her claim. It may be that the applicant being an 

illiterate  lady appeared and 'moved an application, for appoint­

ment on compassionate ground of her son, byt subsequently she 

wanted that he may be enrolled in Army and it  could not be said 

«
to be dex/^t'ion or departure except that she nameei the place of 

hor son 'a s  same. It may be that mother and son, they 'f e l l :  out 

lateron and that is  why they wanted that she should be appointed 

in hie  place . In view of th® fact that the persons who were

appointed whose husband is  a liv e , the respondent may consider ths 

claim of the applicant for gefeting ap-appoirjtmentRS, may be on



0 \

daily wage basis as tha work of Washernian as it is  in earlier

ssrvice and it i s  expected that the rBqOie3tr;6f the applicant 

for getting an appointment w ill iae considered and she w ill be 

provided with a job any where, so;that she mayget money 

emoluments or wages may be on daily wages only after doing the 

work With these observations, the

/ O
appl|psyion is  disposed of f in a lly . No order as to the costs.

RemtDer[(A) i ' .Vice Chairman,

D t : 2 5 ,6 .9 2 .

(DPS>
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' V In the Hon*bio Central laalniatrative Tribunal, Allah^bt,

CLuciinoT? Bench) Lucknov/o

Application Regiotration I55o of i938o^

A .

Soto Parv:ati

Versus

The i>irector General Ke^lcal Servlceo 

(Ai^y) and othoi^o

I II J E X

«ooo Applicant/ 
Petit Sonar©

lo

2 o

3o

4 o

5o
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IN THE BDN*BLS CEI^TEAL ADM INI ST RATI VB TRIBI3HAL ALLAHABAD
LBCKSOW BENCH, LDEK1®W.

APPLICATION RSlilSTRATIOH HO — 1980

I

X

Q ?

Smt. Parwatl Wife of Late Sbri Cbhotey Lai, Ex-Wasbem®
B/0 F/I/9RAML Lines Atal Road, C ^ t t . Lucknow Appl can o

VS.

1 . Birector General Medical S e ^ c e s (A m y ) 3®
Adjutant treieral BrancU, Aimy Head Quarter D .H , wew Dsilal

2 o Commandant ©^ffland Hospital 
Oentral CoBimand, I^clcnow

Respondent.

Application under Section 19 of the Administrative 

Tribunal Act 1985o

1 . Particulars of t hQ aPtalicant^--

1) Name of the Applicant 

l i )  Name of the Hushand

i i i )  Resignation &  office in  
which husband -»as employed

Iv) Office address

:Smt. Farwati

:Late Shri Chhote^y Lai

s Washerman, Command 
Hospital, Central Command, 
L u c k n o u *

s Gommand Bbspital 
Central Command, Lucknow.

Address for service of ifotices F/1/9 R.A.M.L. lines 
v; Aaaress lor sexvxue Atal Road, Csntt. Lucknow.

g . Particulars of tM-respondent---

1. The Director General i^edical Sep ice (A m y )
M .S . 30 Adjutant General Branch Army Head Qtrs 

D .H . Q.P«Oo, New Delhi©

2 . The Ooamaidaat OommaM, Hospital Central Ctomoand, Lactooi, 

a- I»artlmil«r3 of the order against wbleh aPPUflgtSlpq

,1 . Order Noo 

2 . Date 

3« Pass by

1134^PC  30/87/DG MS-3(B) 

t 22 June *88*

I Surjeet Singh, Co. Birector
Heuical Services (TIC) for Director 

, ©eaeral of Medical Service apay©

cont-2



4* iubject In  brief : That her case was considered by
the Competent authority and was 
rejected since three of her sons 

are earning member and they are 
under moral obligation to support of 
the f amilyo

4e Jurisdiction of the Tribunal

r-5 The applicant declares that the subject matter of
the order against which she wants redressal is with in 
the jurisdiction of Hon'ble Court.

Se Limitationa

The applicant further declares that the application 
is within the limitation prescribed under Section 21 of 
the Administrative Tribunals Act 1986o

6« Facts of the case>

That the applicant/petitioner’ s husband late 
Shri Chhotejr Lai was srving in the Command Hospital 
Central Command, Lucknow as civilian Washerman for about

<  30 year So

ii) That the^husband of the applicant/Petitioner died 
'on 14 March *83 HSjying behind three major sons, two
amarriea daughter'of marriaable age and tl:^ applicant 
In wliich the major sons have separated and have n©

■ OD ncern with the family during the life time of Late Sh3*i
XI Chhotey Lai. Hence he Ififei^ehind the depsindents are

widow the applicant and two d aughteS'o

i i i )  That the applicant/Petitioner under the Govt,
order and policy moved an aPplicaMon to the Director 
of Medical services Army Head Quarter and various 
authorities for Ihe appoinlaaent in  Glass IV vacancy under 
the distress and duress vacancy under compensatory ground 
©n 14 July 19800 It is also mentioned here that the sons 
have no consern with the applicant and they are all 
separate and live separte with their families duilng the
life time of Shri chhotey Lai. ^ w  the applicant has
libility of two umarried daughters and her-self and 
there is no surce of income of their J^v&lihood- AnnexureAt*., 
oneofsltwo are the copy of the applica|st!>i& Respecti- 
velyo

iv) That since la information wer® received by 
the applicant • She moveLanother application to the 
various authorities for considering fcsr appointment>later- 
fin she received one letter dated 11 Aug. 1983 • In this 
letter it has been requested to the applicant to contact 
C.H(CC) Lucknow in regard to the application. Armsure No
3 IB  tri© copy of the letter®

'  f v #

c o n t- ^
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also s ubalttsd to tbe anthority concern.

, . v S  t S o ^ 's «  t t ^ ^ S if a n f  L^r“^ ’ «pofnt.ont.

^ -. a. 22 JEtaB 19 8 8(after five years)
ad) That at last, a letter datea ^  x has been

yas received considered by the Conipetent
mentioned ** nee three of her sons are earning
aat^ritv a^d was re^c  obligation to s^port the

 ̂ | ^ l y » ^ A m i e V r l % ^  6 is°t?te coi»y of the letter,

 ̂ sawe acF^ on-fcitlsd to keep occupation of the same as per
Ts tr J  copy of Govt, order,

7- R ;̂itaf aoiieistbL

a) Ihat the wpUcai^*^tltloaer be get efflplof>e>*
 ̂ compensate gpoond as per (jovt. order.

b) Damages caused by the applicant be awarded to the 

ap^licanto

, c) Cost of tUe suit be awarded to the applicant.

V  a) Any other reUef * c h  this Bbn'bXe Iritanal ha
deemed fit be also awarded.

n) Interim Prpyer;-.

p . . i s e f ? l x l 1 h f "

Q) Ttot.p;ils nf exausfceAl"

C o ^ e ^ d a n t
Quarters D .H .O* P»G-« > l̂ ew 3elhio

not pamilne Bl<;h an? other Cp.>Wfc-fi?!im =-

Ihat w  other aPplicatiBn are pending or decided by 

any other Court or authorities concern.

cont*»4
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11„ Particulars of BaJik Draft/Postal Order in respect of the

>n

1. Ifc). of Indian Postal ordero?'^.

2 . Nssne of issuing Post oiTfice...

3 . Date of issue of Posted ordero**2-^^S»\?S«oo«

4 . Post office at wSiich payable . .^ • ‘feooocooo........

An index In  duplicate antaining all the docBBients to 

be relied upon is enclosed*

> 13, List of enclosiiraa^

Application dated 14 Jaiyl983o
ii) G.O. dated 26th Nov. 1978 and 19 Oct. 1982.

I iii)  A letter dated 11 Aago 1983o 
‘ iv) A letter dated 3 March 1984

Application dated 27 Oct.. 1987.
Vi) A letter dt. 22 June 1988. 

viii:) G.O. dated 17 March 1981*

Yer£icatione

I, Smt. Parwati aged alout year v/o Late Shri 
Clihotey ? /I /9  R./ill.L Lines Atal Road, Csntt. Lucknow

" • do here byTdfet the contents from 1 to 13 are true to my peranal 
knowledge . Signed and verified to Civil Court Compound 

X ' dated % /

Lucknow D a t e d S i g n a t u r e \ , o f  .̂ppiitfanto
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(SMIBM. AIQUSIRAIIVE miBDHEL 

fflAAmWL^JL«liQH..BSlICH. LPCaatOH

Application Registration Ho» of 88,

Smt Paptsatie............................... ..................... iipplicant

Vs

Hie Director General Medical,
Services and other  ..............  .Kespondants

lo

Bie Director of Medical Services,
( D M S - 3 D )
ARMY fiSAD QUilEaERS

<  SJBJBCI s BBiaiMaiLBffi^iPPJRIMBil TO Ct,ASS IV VACWCIC amBB
ajmiffit Asfl. p w s s  vAcwci 

References My application dated 27 June 83«

Respected Sir,

Ifost humbly and respectfully I beg to lay dom few 

words for your kind favourable consideration and urgent 

action pleaseo

2p ^  late husband Civilian washerman GfflOaE Lii* was

serving in the Oommand Ifcspital, Central Command,Lucknow 

for 30 years. As bad luck would have it, he fetas taken to 

C*H«(C*Ce) M I RDOl  ̂ LUCKNOW for se3?ere chest pain on 

13 March 83«, JBe tms detained in MoloRoom for 12 hours and 

expired on l4 March 83 due to ACUTE MYDCAROI&L, 3NFARCTI0H 

(severe) his dead body was tended over to a© in M»I«Room 

itself on 14 March 83<, He left behind me and my five 

children in these hard and famine dayso

3o Since the death of my husband, I have been repeatedly

Conted*..2/-
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re<luesing the Conijany Comnandsr to appoint me in any 

ds-ss IV vacancy in C H (C«C«) Lucknow under distress 

and duress vacancy* But all ny requests were given a 

deaf ear by U*D*C VIJAY S3NGH Qnd the Oojupany Oonunan^ro 

4* To add fuel to the fire, knowingly, VEJAY SINCS

submitted a cfemand to the Sniployment for sponsoring the 

nauEs of Civilian Bhobie came for interview but were 

returned by them stating that there is no vacancy.

6* Bae matter did not end here U-D.C. VUAY SINffl

then for^rded the suiplus/ deficiency return to Mjutont 

Genej^KOrg 4 Giv-B) Arny Headquarters KEW DELHI for 

posting of a civilian Qhobie without dis-cLoslng the 

fact that, I am the widow of Civilian l^sherean GHDTTB 

LAL who is requesting for appolntnsnt under distress and 

duress vacancy.

6o Accordingly one Civilian Washerman reported for duly

from GWAL3DH. In view of the above, it would be seen that 

y  U«D.C. VUAY SINGH (Ind Goa îany Oommander are bent upon to

throw me on the streets

7* To cover up the above deliberate mistakes, U.DcC*,

VIJAY S3HGH called my son to cou5)any office on 9 July 83 

and company Commander treatened him to sign an undertaking 

«hich he has refusing and gave a D.O. letter to the 

aecruiting Officer, Lucknow for his recruitment In the 

Army*

8o (to the very <^y the Company csanmander came to the

I2iobie Qlmt and asked me to vacate my quarter I requested

him to retain iny quarter till I am

appointed under distress and duress vacancy* a  then

treatened me that he would call the ?3mie police and throw

my belongings on the street. I am so much depressed by the

Conted.o,«3/-



torture and harrassmsnt given by UoD*C. VU AI SINGH and 

the Company Canmander that iny life is worthLees and end 

isy liiSe to save my aental agony«

B^ca I pray your honour to have mercy on ny 

miserable plight and appoint m  in any of the d a ss  IV 

vacancy iti C H ( C*C») Lucisnow so that I may save my 

family from acute starvation.

V Hoping to grant my request and thanking your

honour in anticipation.

Dated ^»3rs faithfully

(Smt Parwati, widow of Late 
Chhotey lai,i«iB.sheriaan, 
Ko.F/]y9,R.A«M.C.Lines.
Post Dilkuste, Lucknow.

Copies

1. Adjutant General, (Org 4 civ B) jj
Army Headquarters, B.H.Q. Iew,Dslhi-ll j

Y' 2. The D.D.M.S., H.Qo Central Command, f
Lucknow.

¥

3. Die A.D.M .S., H.Q., U.P.Area,BAfiBlLLY 5 favour
X 3-XlQ

4 . The Officer Incharge, A.M.c.itecords,Lucknow J necessary
X A c t i o n

5 . The commandant, Command Hospital, | ploase
Central Command^ucknow x at an

ji early date.
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Hi HDH’B/LE CffilTR̂  ADM2IiSIMTI€® TRIBUNAL MiLABJ/lBAD 

LUCKNOW BENCH LUGKim/«

kg plication ifegistration No, 8 8

Snt. Parwati........................ ...................................... ..oe®o Applicant

VSe

Dae Director General Medical

Srvioes and Ot ...............................................................  Bespondants

igjHEXTUEE II

ITOIIsm..Q_F__BiFMflR

D(BS:D)

subject;- compenssionate appojntnents of son/daughter /near

relative of deceased Govenrment servant consol da ted 

ins true tionso

A copy of MiBistry of E)me Affairs Departments of JS-ncial/ 

and an office menioranduiii l40l^^/77/BSt(D ) d^ted 25*H«1978Gn 

the above subject sax iB :£)r<aarded herewith for information

and compliance«=

Obis supp&rts the instructions on circulate tode Ministry 

of Defence letter No. 27Xl))677/6367/D(Lab dated 17.6.1378.

Sd/- xxxxxx 
Depaty ^cretaty,

Suboect;= Copessionate appointment son/daughter/near 

relative of the deceased Government servant 

consolidate Instructions.

Copy of tho Ministry Home Affairs l^arrtment of personal 

and AH Office MemoranduM Ifo. l4Dl4/V77/Est/(D) dated 25..11,l97c 

on the above subject*
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l.AoCSenera 1 
scheme

l .B  ijjitdbority

competant to

mafee thl^^appo- 
int^ait

Filling of 

Posfe

The undersigned is directed to say that in supersession of 

thsi ctffiesDepartiaents 0«M. NO. l4034/V77/Est(D) dated 23*5.197( 

ijexfp^qfpjSHmgx tte following revised ins trust ion-a re circulated 

for informatixin and compliance*

Ministmies/ DepaEtraents are competant to appototaueiEk in 

rriaxation of the procedure of requirement thfough the 

staff selection commission of employment exchange, hut 

subject to (fathers requiremensfes set out below , the son/ 

^ughter/nesr r^ative  of a Govt, servant who dies in 

harness, leaving his family in immediate need of assistance 

in the event of their being no other earning memtet in the 

family. So a gro})p G post or group D post, after the pi^osa] 

for such appointment has been apporved by the Joint secre­

tary inchar^ of the Adminstrationor in attached and sub­

ordinate office the power of comp ess ionate appointment 

may be execcised by the head of Dspartment under si:5)lementa;

ru le fi2 : ^ ) -

2.

>-■

IJhile the restrictions of tiie percentage of tiie 3^ earlier

laid down for the making the compessionate appointments

removed, the appointing au^ority may exercise care so ttet

the numoer of posts to be earmarked do not exceed substania:

and significanlly 30^ of the vacancies in any cal^der year

after allow for the following reservacions which will not

be the same for all cadre«-

1) Scheduled cashes

• A  iift SchedLued Trite s 7 .6^

iii> Ex service man(in LDC fost lO;;!̂

iV) Group D employees in LDC PostslO^

v) Bindicaped 5^

Vi) Other categories under consid­
eration.

■3 , SLligibility 3. Ministries/ Dejiartments are aware tiiat applicants for con̂ )-

essionate appointments should be appointed only if  they 

are elligiole and suitable for the postseS in all respects

.3.

<?



r

under toe provisions of the recBultment rules. (Jises «tore the 

^  condlglona of the temlly is very hard and appolntmen can be made 

only be relaEati®  of educational qualiffioatlon. Departments may 

relax educational qualifications in ease of appointment 8 i  the 

l o « s t  level i .e . gfoup 0/  LBC post *e r e  a son/daughter/near 

rel tive applying for the post does not hst» yet have the neoessar-

«»«maat..oiopportnnaty to 
acquire the requisite qualifications, ttis relaxation wttl be

permltt ed for a period opto two years. Beyond this no ta.

r^aKatlon of educational qualification will be admissltSLe and

' “ “ cemed Is sfiai unqualified are

IT f u  «  T  Mlnlstrie^Department condlticn1 tJ>ey may eelax the sge limit in accordance «ith the
ipneral orders No. VVS5-HPS dated 12.2.19765

Jfepart««nts to refer to » „a r t . 
the death meats of personal and adBilnlstrative reforms cases of

SSE” r - r -  *• “ • «■— 1ZZZTZ
ong ge a long ta«e so 5 years has lapsed siace the death of tho Govt.

servants. Ihs Dapartooita/ Ministries m y consider such oas es

^ t s  IS l a r . ,  r . a . d  t^ the » e e r r  i ^ I e ^ - r r s T t a r r  

the family on the passing aaay of the tovt servant In harness.Mhen 

several years hgve passed after the death ofa Govt servant 

appear prlma fa d e  that the fa „a y  has been a K e  to ®nage som ehT 

all these years and ha« some s m m  means of deal with ^  

with great deal of circums^nces In o T d e V tV g T v e l" a T 2 j : n "  

to more deserving cases, If any. ihe decision to such cases

' t f e T r o p o S r ? “ “ ' '  t a , «  after the s e c « « r y  has ^ p „ v e d

5. Mien there _ .

is an earn- ” ing »ses  e v ^  where there Is an earning memoer to the

t Z  ’ r  ^ servant wno dies

‘’®’’ • T  ^  Indigent circumstances, any oe
considered for appototment to tte post, a i  such appototments ai« 

however, to i>e made irSto with the prior approval of c

of ..the Mlnlstry/Bepart.ents concerned who offo« Iprovtog t T a ! r

f L  t  that the ga^nt of the co n c^s^L^l^^u st  I
fied, having regard to the m a^r of

/

........................................... .4 o !

V
-k



dependents left by the deceased Governmpnt servant 
the assets and liabilities left by him, the 
income of the earning member as also, his liabilities,

whether the earning member is reminding with the

family of the deceased Govto Servant and whether he

should not be a source of support to the other

members of the familyo

60 Govt* 6« In exceptional cases when = Department is

servants satisfied that the condition of the family in

retired indigent and in great distess, the benefit of

on medical canpassionate appointment may be extended to the

_l groundSo son/daughter/near relative of Government Servant

retired oh medical grounds under Rule 38 of the 

Central Civil Services (Pension Rules) 1972 or 

^  corresponding provisions in the Central Civil

Regulations oneo

7o Appointt? To In view of the existing ban on filling
nisrtt *to j_ 1 r- % ■

up to posts of peons and jamadars, as long as the

e post of exists, compassionate appointments should 

peon e Co against Group *D* posts for the filling

up of which there is no ban at present© V/here 

however, there are no vacancies in one postsp 

compessionate appointments could be made against posts 

of peons/kessengers, provided that regular vacancies 

exist and persons concerned are eligible and suitable 

for the jobo

80 Deaths 8«> It is hereby clarified that a son/daughter/ 

during re- near relative of a Government servant who dies during 

employment the period ol«-extension in service are eligible for 

or exteno the concession under the scheme of compassionate

appointments* However , the benefit of this scheme is 

not admissible to those Government servants who pass 

away during re-employment0

C o n td .,.,. 4/-



9o Request 

charge in 

post

■-A

V

iOo Recru­

itment 

ruleso

9* A person has accepted a compassionate

appointment to a particular post, the set of circums­

tances which led to his initial appointment should be 

deemed to have ceased to exist and thereafter the 

person who has accepted compassionate appointment in 

a particular post should atrive in his career, like 

his colleagues for future advancement and claims for 

appointment to higher post on consideration of 

compassion should invariably be rejectede

lOo Ministries/bepartments may please take 

steps to amend Recruitment Rules in order to make 

specific provision in the Rules for compassionate 

appointments under the Scheme,

a

1 2 , General

llo Select- 11* It is necessary to emphasise that over through

ive approach the <iuote for such appojntioents has bem abolished 

ministries /departments luay kindly adops highly

selective in view of the following consid!^rations.

a) Bae appoinments made on grounds of compession 

should oe done in such a ^ y  that persons appointed 

in the p©st do have the essential educational and 

tecmical qualificatio ns requirements of the main­

tenance of effeciency of administration*

b) These instructio ns do ric^^restirict employment 

of son/ daughter/ne ar r^atives of the deceased 

group B en^loyee to a group B post only. As such

a son/daughfeer/near relative of a deceased emplgyee 

can be appointed to g group Cpost foir which he 

is educatioiiaily qtalifed, provided a -^cancy in 

Group C exists

c) As the appointments have to be cleared at the 

Head of Depar-taient l e ^ l ,  and as all tiB vacancies 

are to be pooled forcoii5)assiQaate appointmsnts it 

may De occu red that subordinate fieibd offices get 

and e^uitaDle share in the con5)assoinate appointment, 

ahe genetal proforma - in annexure may oDntinue to be 

be used by Ministries/JJepartments for processing the 

oases of compeissiqnate appointments.

(No Kagara|an) Director,
Hind2  verson-will follow
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jqL„TM HONlStiE. ( M I R ^  AÔ;n̂ft;r<i{̂ n V B  TEIBD^^. 

^J^fi4MD..,3:*yCKNQM m c H  LUqs^Q^

^plication Begistration 88

Smt P a r ^ t i . . . . ............................................ Applicant

Vs

The Director Osnerai Medical,
Services and ot*er .......................... Be fondants

imEKCBB iq > ' ■

Sttb^eot fwm  yeaulrement of
SJî jî ĵi.cS’tloiis in respept of iiiridQi.Tg nf

servants. aDnointA(;  ̂ nn
te to tis post S

A copy of liinistry oFHom^^^falrs, DBpartnent 

of Personnel and Administrative Beforms O.M.No.49019/ 

6/80-Est(C) dated the 09th OoSoter, 1982 on the subject 

mentioned atove is calculated herewith for Information 

and ncessary action#

Sd/ x-x-x-

( a.BARU12 )
SECTION (55‘FICSB

-ai PSs/pAs/Sections in the Ministry of Defence including

teptt. of Defence Production, Deptt. of Defaioe Supplies,

toptt. of Defence Besearch &  Bevelopiient and Inter® rated 

Finance.

Mo of D .I.D . H0c2(l3)/78/D(Bst.2(Genl-I)

Dated ^ .1 1 .1 9 8 2 .

Cop y to 8 D(Appts), D(PA), D(jy-l), D(H-II)

D(Civ-I), D(Cis-Ii), D(DS), D(Lab),

D(A-II) and CAC*s Office

CO py of tanistry of Bme Affairs, teptt. of Personael 

&  A.S. O.M. Mo.4£0l9/80-Estt.(C) dated the 19th October,

1982 on the above subject® - •

0onted..«2/-
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Ihe undersigned is directed to say that the 

Staff Side of the Itepartmentai CSotaicll(JCSl) of the 

DBpartnent of Personnel and AdminSstrativ© Be forms had 

demanded that the condition of acquisition of requisite 

educational Qualifications m y \» waived in the case of 

widows of deceased Govt, ^rvant, who Q®re employed on 

coc^assdonate grounds to the posts of Peon (Group *D> post)*

2* Bie demand of ths Staff Side has been carefully

considered and it has been decided that the widows of 

deceased Gov*, asrvants appointed as Peons on 

con?)assioiiate grounds may be exen?»ted from requirements 

of the educational qualification laid down in the Ministry 

of ibme Affairs O.M. No.lS/VSl-HGS, <^ted 16.11.51.

3. It is requested that the above decision csay be

given vids publicity among all the concemedc

Sd/-x-x-x-

'T ( MISS S.T. HIKBA )
Deputy Secretary to the Government of India,
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M4.AMBm. LUQMQM BM  GH LUCm)W

Application Registration No._______ ôf 88*

Sat parwati...................................................... o Appl icant

Vs

, 2be Director General Medical,
/  Sarvices and other .......................Bespondants

Tele s 2B4 Hsad^uarters
Uttar Pradesh Area 

29l973/VM-3(B)/ BarelLly^

GH( CC) Lucloiow

APgQJMI^I T M  a .A^_XY  VAGMCY 
^  VAGAMQY

lo Befer application dt 03 Aug 83 In respect of Out. 

parwati, Widow of Late Sfori Ghhote Lai, vjasherman addressed 

to IMSCArmy) with copy to you amongst others*

2. The answer to the application has already been sent 

feo you vide this HQ letter Ho.291973/1/M-3(B) dated 04 Aug 

83. This may be intimated to the applicant*

Sd/-x-x-x- 
( Lt Ool 

D A M S  

For ADMS
Oopy to i-

ant parwati, Widow of Late ^ ^ ^  ̂ .
Sari CSihote Lai vjasherman, j requested to contact
i^o.F/V8 «E.A«M*C.Llnes j OH (CO)  Luckinw in regard to
PoO* Dilkusi^i,Lucknow # , ^

« your application.
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>WAmM,a_IJJiMQM. ,BM.(^ LUGKHDH

ipplleaticn Hegistraticaa No. 8 8 .

Smt Parwati. pi leant

V-

y

Vs.

Ihe Director General Medical, 
Services and other « iBesponclants

m u m m  - iv

Tel ; 421

505/Cfen/X

Oomioand Ho^itais 
C&itral Oommand 
Lucknow

03 Jdar 84,

Smt Parwatl
w/o Late Shri Gfahota Lai W'man 
(gr Ko .F /V8,a .M ,C . Lines,
PO Dilkusha. Lucknow Oantt

X)U have been asked seieral times to submits the 

following information to enable this after to resubmit your 

case to higher authorities, but you have not yet submitted 

the same

(a) Character vouching certificate from a 
Gazetted Officer,

(b) Moveable and immovable property Certificate 
duly verified from the Civil authorities.

2. Also no demand certificate from UA BaO Lucknow 

has not yet been submitted with the result your pension 

Grauitity couLd not be claimed.

(AS Paa^eshar) 
,m jor 
Gen Commander

for Commandant
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QSNTRAlL^JNlSiaATIVE !ERIBUM .̂ 

jItMH4BAJLX.UCM0W MNGH LUCKMQM

iipplication Begistration No.̂ ______ ôf 88.

Smt ......................................................................Applicant

gs .

The Director General Medical,
^  Services and other .......................Bespoiidants

-V

To

The CX>mmandant, 
CSsmmand Hospital, 
Central Cocmiand, 
Lucknow-2

subject: AgSJ^TAH(S t civiLTMS

inference s Your letter No.517/0oy/Ghhote Lai dated 26th Sept 

87.

(ii) ]SDur letter Ho.517/coy/Oihote Lai dated l4th Oct.

87.

Be spec ted Sir,

1. Most humbly and respectfiuily I beg to lay down words

for your kind and f&vourable consideration and urgent action 

please.

2. With reference to para 2 of your letter No.5l7/Goy/

Ghhote Lai dated 26th Sept.87, the limitations and restrictions 

iHDosed vide Government of India,Ministry 6f £bme Affairs(Deptt 

of Personnel and Administrative Beforms) on No.340l4/V77-Estt(D) 

dated 25th Nov.78(cPBD 45/79) is not applicable to ths vacancies 

both plan and non-plan arising due to promotion, retirement or 

(feath may be filled up vide Government of Sidia, Ministry of 

Binance, Department of E3q)«iditure letter No.F 7(1) B(Goord)/

86 dated 20t& May 1986({3opy attached)

3. ify late husband e:q)lred on l4th J^rch 83 vdiae in service 

since then, I am applying for the post of W^sher-woman or 

Mazdoor but my c&se was deliberately d^ayed by your administratio 

with one pro text or other.

0onted...,2/-
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4o In this fijonnection, I beg to say that if tte 

Imitations adn restrictions Imposed vide Govt, of 

M i a ,  Minstry of Borne Affafirs (Deptt. of Personnel 

and Administrative Heforms) on No.l40l4/V77-lstt.(D) dated 

26th Hov. 78 (C5>BD 45/79) then how the following 

appointments were made In spite of the restrictions 

iii^osed

(i) Sat ^eela  v^ose husband is stdll alive 

and doing busincess, has been appointed 

as a MiJEBOOR on 30th l^rch 1985 v/l^reas 

hub band didd in service.

(ii)Kumari Su€lha, Daughter of Late V̂ -rd S^hayiica 

Surasti Bevi of your Hospital was appointed 

as LDC on jlJSth Aug. 2985 In M H. Suratgarh.

She has now been transferred t4 A.M. G Centre 

and School, Lucknow.

iii)  Shri Bam Bahadur s/o one of your MALI has

been appointed as a HfiLI in M ^Meerut during 

1986.

5 . ]h view of the above^ I know that your honour

have no answers to save your Skin. Your honour is beng- 

upon to ruin ny life  and stressing upon vacating my 

Govt, accommodation by force and throwing ny family on 

the street Instead of appointing me under your kind control, 

6
6 o Hence I pray your honour to have mercy on ny

miserable plight and appoint bb either as a l-jasher-woman or 

Mazdoor under your kind so that I may save ray family 

actfete starvation.

7. Haping to grant my re<luest and tfeanklng yaur

honour in anticipationo

E n d  : One Yours faithfully

&i/x-x-x-
nate 27 Oct 1987.

Smt PARWAII, WI330V? OF 
LA3E SHai GHH) IS LAL, WASHER MAN 
QH. N0.F/V9,R .A .M .G .Line 
LUCMOW

Oonted. ..3/-
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Copies to s-

1. The Go^rnjoent of India, § 
Ministry of Defence, ^
New D^hi«

for favour of
2. lie Director General,

Medical Services(DGMS 38), | necessary action 
Army Headquarters, g
D H Q P 0 New Delhi -11 g at an early date

3. The D D M ^  | pleasei
y HQ. Central command,

Lucknow.

4* j[3ie A*DeM»S«9
HQ. U.PoArea,
Barejaiy.



jhibimel

B M G E  LUCKNOW

ilpplicatlon Beglstration No« of 88. 

SmU ............................................................... ..ipplic&nt

Vs

a e  Director General Madicai,
Services and other ................Bespondants

.j m m m j x ...

0^1 noo. Ghikitsa Seva(Sena) J&hanideshaiaya
Tele ; 301 9234 Adjutant General* s .Stekba

Sena Mukfayalaya
Dte Gen of Medical Services(Army) 
Adjutant General's Branch 
Ariiiy Headquarters 
DHQ PO New Delhi-UooH

U346/PC 30/87/DG M&-3(B) 22 Jun 8 8

With referen<^ to her& application dated 0!? June 8 8 , 

sort parwati is informed that her case for employment assistance 

y- vjas considered by the competent authority and \«as rejected

since three of her» sons are earning and they are under, moral 

oiai^tion to si^port the family*

2« Once again, on hero subse<luent request, the case was 

taken up with the Ministry but was turc^d down. She is,

therefore, advised to seek the assistance of lH5)loyiiKnt

Exchange in finding the employment.

Sd/-x-x-2 -

( Surjeet Singh )
, Ctol
Dir of Medical Service s( IDScC)
for Dir Gen of Medical Services (Army)

Smt parwati,
Qr. N 0 .F /V9
R A M C X» ine «
mctoow-226002



CENTRAL JMIfJISTBAIIVS 
I.nGMO¥ ESI^GH

i^pllcatioa Registration No,______pf 8 8 ,

.................... .................................  Applicant

Vs.

3b8 Director Gsieral, Medical, 
Services and other , Hespondants

,vii

No A/48475/Q3(]>.l)/232-Q/D(Qtg) 
Government of India,
Ministry of Defence,
New Itelhi - 1 7 .3 ,1 ^1

To

She CMef of the Arâ y Staff

Subjects. _g)Vf!BNMBK!C AgQOH?MTIOH BY THR
gflPM THE liiaiSNnTii

s g e m s s  s s T i M A g O M a  TMIR

Sir,

3h accordance with this Ministry's letter No*6576l/ 

Q3(b)/377/D(Q &  Bng ) dated l 6 th March 0983 as amended vide 

corrigendum No.6576l/Q3(B)/2lS3-Q/i>(Qtg) dated 7 iiprll,l960 

families of decess civilians paid from Defence Services 

Estimates are eligible to retain Govt. Accommodation at noraCia 

rates for a period not exceeding four months from ths <^te 

of their death, Para 3 of this Ministry's letter No,V48476/ 

Q3(Bt/a688-(yD(Qtg) dated 2lst June 1979 provides for adhoc 

allotment of accommodation to the dependent of tte decess 

civilian Government servant provided he/she gots an enQjloyment 

in an eligible office withing a period of 1 2  moiaths after tte

Con ted,.
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demise of the individual and that the accommodation In 

his/her occt^ation has not been vacated but stipulates 

that evio^icsi in such cases will not be delayed on 

consideration that the depaident is likely to got an 

appointment* 3h order that the dependent is not deprived 

of this benefit of adhoc allotment because of this 

stipulation president is pleased to decide ttet ^ e a  

Commander may permit retention of accommodation for 

a further period not exceeding six month in consideration 

of the fact that the dependent of the deceased is likely to 

get an appointment in an eligible office, rent for tie 

extended period will be payable at lO^ of the last dram 

pay or twice the assessed, whichever is higher.

2 . Biis issues with tiie concurence of Ministry of 

2&£s Finance (Defence) vide their U«0. No. 2790/if. Yl of 1981.

lours faithfully

Sd/-x-x-x-

( Aditya Kumar )
Under Secretary to the 
Govt, of India,

Copy to

m e eontaroUor of Gen of ttfenoe Accounts,New Delhi.

Ihe Director of Audit, Defence Services, Hew Delhi.
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^tir ^g m fsgp^ 07T~5idt5i jĵ î c?q
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CIRCU“T RPNCH, UCK^^aV

O.A.  iMo.106 of 1988 ( l )

3EF0PF THP C'^WTRAL ADI'*IM '"ST'"ATIVE TRIHUPAL (X'V'
b,

STit Farwati

r

DG M ,S {^r m j  PQrs) 
and others

. . .  Applicant 

Versus

. .  Opposite parties.

COUN-ER AFFIDAVIT OF 3EWLF  OF OPf. FARTIF

aged

about years, son of tcJ^L ^0- vxcK ^

in the office of the Commandant, Command H o so ital ,C c^  

Lucknow do hereby sole~nly affirn’ and state ,

9s under:-

 ̂ j  
1

1. That the deponent is posted as 

 ̂ in the office of the Commandant, Command Hospital

Lucknow been authorised to do Q "^airvi
P

of the above noted case on behalf of the 

Opoosite parties.

2 .  That the deponent has read and understood 

the contents of application filed  by the applicaibt 

3s well as the facts denosed to her«=in under in reply

thereof.
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3, That the contents of para 1 of the 

application are formal and need no reply.

4, That in reply to the contents of para-2

of the application it is submitted that C iv ilian  Washerman

late Shri Chhote Lai vies serving with Command Hosoital 

Central Command Lucknnw. After putting 28 years of 

service he exc:lred on 14 ’̂ arch 1983 while in service,

5, That in reply to the contents of para 3 of

• the apolic^ti.on it  is submitted that Smt ^arv;ati widow of

late Shri Chhote Lai ,  Washerman had reauested for

employment of her son Shri Ashok Kumar v^hose appli­

cation dated 22 April 1983 was referrpd to higher 

authorities on 23 April 83 for his apcointment. The 

applicant later changed her ind and came with a reauest

to get her son Shri Ashok Kumar enrolled in the ‘Army. 

Therefore, efforts were made to get her son enrolled 

-In the Army and a D .O ,  letter was also written to the 

local R'^cruiting office at Lucknow on 09 Jul .  1983. This

^noiicant cnnngea ner  ̂ ■vmo c - f o r ' - ’r-o

a recuest for her ewn employment instead of her son*

However, her application dated 19 Jan. 1984 vjas sent

to ADf<S UF Area on 03 Feb. 1984, In view of the



/
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iSaKt allegations made by the applicant 

that her reouests were given deaf ears is 

completely false and baseless.

6 .  That the contents of oara 4 of the 

application are false and baseless,  hence denied.

7. That in reply to the contents of

para 5& 6 of the apolication it is submitted that 

^s per existing orders of Army Meadauarters, whenever 

any vacancy occurs due to retirement, resignation 

or death etc. it is reruired to be notified  to the 

Army Pi^rs. through staff  channels vide Special Arm.y 

order No . b / s / 76 for adjustment from the units holding 

the person of the category in sur^'lus to their

authorisation. To meet th;‘ s reouire ent. the

vacancjr of "'asherman was notified  for adjust ent. 

^fter notification the v;=cn-cy was filled  up bj”- 

transferring a washerman from 11 GR 56

holding one sur’-'lus to their authorisation.

8. That in reoly to the contents of

para 7 of the application the reply given against 

para-3 of the application are reiterated.
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9. That in recl^;^ to thp contents of osra 8

of the application it  is subnitted that Co d ;% Commander 

had qone to the Dhobj^ Gh-t on a rout'^ne check and found 

the apiilic^nt Vv'ashi'q private clothes. She was advised 

not to v isit  the Dhoby Ghat in future for wpshing r.ur>~oses

as it is highly irregular and objectionable. This appli­

cant was rendered all help and assistance after the ■ 

death of her husband. The under„mentioned x k k  amounts

/
were paid to her as shown against each:-

(a )  Insurance moneji' . .  R s . l 0 , 0 0 0 /~  on 17 Jun 83

(b) Provident Fund . .  R s . 7 , 8 9 4 /~  on 25 Aug 83

(c )  Encashment of leave . .  Rs. 2 , 6 ^ 9 / “  on 17 Jun 83

-r 10,  That in view of the facts and circumstances

as stated above, the application filed  by the apnlicant

' i s  liable to be dismissed with costs to the Oop. parties.

d

Luckn ow.

D a t e d :  " A V  8 9 .

2 _ _______  Verification.

I ,  the above earned deponent do hereby verify that 

the contents of paragraphs 1 8. 2 of the counter affidavjtt

are true to my personal knowledge and paras 3 to 9 

are believed to be true on the basis of perusal of office



. -  5 -

records as well as information qathered and those of

P ’̂ra 10 of the affidavit  are believed to be true on the

basis of legal advi e. Noth’ng material fact has been

concealed and on nart of it  is false.

-S^onent.

Lucknow,

-.11
Dated; 5ei»i 89.

I identify  the deponent who has signed before 

me and is personallj;- known to me.

(V. K. CHAUDKARI)

Advovate, High Court,

■̂ ddl. Stand-'*ng Counsel for Central Govt 
Counsel for the Opoi parties.

Lucknow,

Dated :  89
---

"olemnly affirmed before me on

at

A'voxi^te.

am/pm by the deponent by Shri VK Chaudhari,

,c Q

C.i

a



B e fo r e  t h e  C e n t r a l  A d m in is t r a t i v e  / T r ib u n a l  ,

Circut Bench, L” cknow •

O .A« No. V  1988 (L)

V9a»  ̂
t f.

■̂V

Co.

. Pprwati • . . ADt5l icnn t.

Verst7s

D »G «M . S • ( Army Hqr s ) Opposite Party.

REJ-Oi N pER AFFInA""lT CN OP
a p p l ic a n t .

I* Smt PaEWati aged about 48 Y q ^ s  M / o Lgte 

Shri Chhotey laX resid en t  o f  F / 1 /  g.R/VM.c Linces Atal

Ro ad C antt . Lucknow do hereby solemnly affirm on oath

as ’-nder

That the denonent is  the a-nplicant Petitioner in

this case and is fu lly  conversant with the facts 

o f  the case •

That the de^^onent as finderstooa the contents o f  

the- counter a f f id ^ lt  f ile d  by the dep^mtment .

That the contents o f  the paraS 1 to 3 needs no 

re p ly .

4 ; That the contents o f  para 4 o f  the counter

3 7



A=

; 2;

A ffidavit are not controv=^rted by the det>onent 

reiterated  r>ara 2 o f  his p etitio n  is correct.

5 ;  That the contents o f  para  5 o f  the Counter affi- 

d;=vit are twisted ^ d  the reply is not correct •

The reply is  not paradise comment o f  the deoonent* s 

pet->'tioner * s fact inentioned in para 3* The vaov)e

reply is given by the answering op'oosi-te party 

The facts is that the appl cation of the  deponent

were considered time to time and the request of the

r

p etitio n er / deDonent were rejectedby one pretext 

or the other but the case of-the petitio ner  which 

V7as under considertion by the department and the 

grounds o f  turning Sown / th e  request is  unwarrante

-d and against the p o licy  and norms o f  the govern- 

raent rules# the f act deed as mentioned by the

r

department in Para 5 o f  his reply  that they have as 

-sted the deponent son Ashok Kumar for getting 

employment in the regular army is false a n d t h ^

deP^tm ent has no con'^erned w ith his employittent*

The Son Was not given emp’ oyn^nt in place o f  his 

fath,or d e a t h .  The q estion  o f  the en^sloyment of

t h e  deponent in place o f  his husband d e a t h  cannot 

be r e je c t e d  on the grounds given in  the order o f  

rejection which is  under oronsideration of t  his 

Hon 'ble T r ib u n a l . » the deponent is  l e i ^ r a t e d



;3?

defects mentioned in the p etition  are correct.

6 ;  That the contents o f  p a ra  6 o f  the counter a ffid a v it  

are denied and the oontents o f p ara  4 o f  the p e tit io n

are £eiterated  <&s correct.

/

I

11 That t h e  contents o f  paras o f  Counter a ffid a v it  are

denied as the deponents h^s no concern w ith  the same 

as to how the deDaartment adj’Jst the employee the 

appointment o f destress and  durres vacancy cannot 

be thrown out by the authorities although the 

authority appointed other persons’ s daring the 

pendency o f  th e  deponent’ s case t by the department 

The contents of p ara  5 and 6 o f  th e  p etitio n  are *a 

re iterated  as correct*

8? That the CJontents o f  p a r a  8 o f  the counter a ffid a v it  

need no replyi*

9? That contents o f p ara  9 o f  the counter a ffid a v it

are false  the amounts g iven  to t he deponent which she 

Was e n t it le d  but the question herein  this case is  

o f  her ^pointm ent in place o f  her husband death ,

10? that the contends o f  para  10 o f t he counter a f f i ­

davit are baseless* •

Dated*

■T>



•  /  O

verififietlon

1/ the above named deponent do hereby verify  

thgt the ffionteats o f pe^as 1 to lO o f  Rejoinder 

A ffid a v it  itre tr?je to my own knowledge* no p art  

o f i t  is  fa^se# nothing has been c o n c e d e d  so help

me God*

Signed and v e r i f  ied  t  his day of October, 89

in  -tîe Coort compound Lucknow

Dt*'?>') I®I<83 Dap

1
Lucknow.

pO-oOp 05i

. is identified by Shri......... ^   ̂ /
I - _____  c u e

. fiave satisfied myself by exa.aiunigj-Ta 

at ; that be ua&lBtands the contcots of 
'!i. rfidavif which to8 been read oat and
Sk,)i iied i-y lae Fee,-^arged Rs. 1-00/1-50

<  yyn
Collectrr̂tr V. , t


